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;6,7}2001 | Heard Mr K.D. Chetri, learned
T counsel for the applicant. The case
was fixed today for admission as.
well as disposal in view of the
urgency of the matter. Mr B.C.
Pathak, learned Addl. C.G:.S.C.,

however, stated that he is awaiting

for instructions and accordingly
prays for two weeks time for

obtaining necessary instructions.

Considering the fact situation MNr

Pathak is allowed two weeks time to

obtain necessary instructions in‘'the’

matter.......l
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6.7.2001
matter. LlSt again on 20.7. Ol forly
admission. Endeavour shall be made
" to dispose 6f the 0.A. on that day
itself, ndtwithstandlng non-
submission of written statement and,
instructions by the respondents.
b

' Vice-Chairman

nkm . _
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" 2047401 ‘This 1s an application under |
' Section 19 of the Administrativé?
: ‘rribunals‘ Act,seeking for direction
on the respondents for bosting him
out from Nerth Eastern Region for
his choice Station in terms of
Government. pdlicy decision. The
| applicant {s Senior Medical Officer
and he joined the Assam Rifles on
27.10.92 as Medical Officer, presently
attached to 4th Assam Rifles in the
capacity of Sr. Medical Officer. The
applicant has completed more than 9 o
| years in North Eastern Region: Wr.
dingly to the Government policy men-
ticned in O+MeN0,2004/3/83~E/IV dated
14412483 the applicant in this appli-
cation sfought for his choice _posting
as per the 7 policy ment ioned above. The
Central Government Civilian employees
who are saddled with All India trange
fer liability are entitled to choice
Station posting in the North Eastern
Region on eompl\etion of 2 years of

fixed tenure in the N.E«Regiony As
waell as those employees who have com=

pleted 10 years service and those
employees whose length of service ie
less than 10 years are also entitled to
choice Station posting on canpletion of
3 years of fixed tenure in NeEsRegion,

contd. .{
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~ + Notes of the Registry I'Date

K

.

o {20.7.01
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.The ‘applicant moved the authority
- for his choice station posting more

. 80 on the ground of adling health of

 hig aged father. The respondents
authority forwarded his application to

the competent a_ut.hority. It is stated
that the mgéter is under consideration
before the Ministry, since 2001.

I have heard Mr.K.D.Chetri learned

~ counsel for the applicant and also

Mr.A."“eb ROy, SreCeGe3+Cs for the
respoﬁdents» Mr.A,“eb Roy .stéted that
he has not yet received any instructimn-
from the department. Accordingly, he

" suomitted that he did not dispute the

policy decision but stated that the
Assam Rifles were operating in th
insurgency area, There is acute of , .
Medical Officer, and he cannot have
any objection. The aforesaid relief
can be granted to the applicant if
the department gets the reliver, Not

getting a suitable reliver cannot be .
a ground for denying the benefits of
the policy. It is the duty of the
Regpondents to find out a reliver and
it is not for the Applicantn to ferret:
out such substitute., The applicant

. mentioned that he completed 9 years

service and therefore, he is rechir ’

- P "L\'\, .

to be shifted out side the N.E, Region,

The applicant has given his option in'
- CeGeHeSe patna,PST Gaya(Bihar)e On

consideration of all aspects of the

matter the regspondentsg are directed to’
take appropriate decision for posting

. out the applicant from NeE.Region to

place of his choice in terms of the

t
OeMe dated 14.12. 83.

i

g
contd/..
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

x>

GUWAHATI : BENCH

(An Application Under Section 19 of the Administrativ

Tribunals Act, 1985).)

BETWEEN

Dr. Akhilesh Prasad,

3/a 8hri Gaya Prasad Singh,

fap

e

nior Medical Officer (CHS},

4™ Assam Rifles, C/o QQ A.P.O.

~AND-

IN THE MATTER OF

1. The Union of India,

';'\J.

Represented by the Seéretary_

to the Govi. of India,

welfare B&parﬁmﬁnt, New Delhi.

. The Secretary to the Govt. of

India, Ministry of Home

Affairs, Govt. of India,

'New Delhif

The DirectorvGeneral of Assam

kifles, Shillong.

"he Commandant,
4** Assam Rifles,

¢/o 0Q. A.P.O.

Contd ...

) CL;yY'APQW;\QSL\9W19m£)_‘

Ministry of Health and Family ..
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MOST RESPECTFULLY SHEWETH :

~.

1. PARTICULARS OF THE ORDER AGATNST WHICH THE
APPLICATION IS MADE °

This application is not made against any -

)

¥

. particular order, but is preferred against the

action on the part of the Respondent in not

transferring the applicant and posting him at his

choice station on his completing his tenure p@ﬁting
in the North Eastern Region. The impugned action is
" in violation of the provisions of the O.M. NQ.'
'20014/3/83~B.10 dated "14.12.83 issued by the
S — .

Government of India, Ministry of Finance, New Delhi.

and also in terms of the O.M. dated 1.12.88 and

22.7.88.

2. JURISDICTION OF THE TRIBUNAL

The applicant declare that the subﬁect

fu

matter of the instant application is well within

the jurisdiction of this Tribunal.

3. LIMITATION

- The application further declares ﬁhat,the_
application  is within the period of limitation
prescribed under Section 21 of the Administrative

Tribunal Act, 1985.

4. FACTS OF THE CASE

4.1 ' That the applicant has by way of this

application made a grisvance against the

Contd.. .



4.2

4.4

action on the part of the respondents in not
.comsiderihg‘ﬁis representations for tfanSfer
to his cheoice station-on completion of his
tenure in the N.E. Regibn. The applicantVWho
had joined in Assam Rifles 27.10.92 has till
date completed more than 9 (nine) years of
service in this region and as per the policy

f the Government of India and as'per the

O

K

icy of the Govermment of India he i

l--.-l
]
%
@D

i

o

o

e

5
]

ntitled to be transferred out cf thi
region and be posted at his chei&e place of
posting. As such having failed to wake any
responge from the respondents the applicanﬁ
has by way of this application come beforé
‘this . Hon’ble Tribunal Seeking redressal of -

his grievances.

"That the épplioant 1s a citizen of India and
as such he is entitled to all the rights and

privileges guaraﬁteed under the,Cpnstitution

'That ﬁhe'appli@ant joined the Qrgaﬂisatiaﬂ
of Assam rifles on 27.10.92 as Medical
Officer and ig at present attached to 48
Assam Rifles in the capacity of Sénior

Medical Officer.

That the applicant states | that the
Government of India, Ministry of Einaﬂée

Department of Expenditure has .granted

e



certain improvement and facilities té éhg
Central Government civilian emplovees who
rare posted at North Eastern Region. vide
office Mem@randum HNo. 20014/3/83-E.1V dateﬂ
4.12.1983 issued by -the' Government Qf
India, Ministry of Finance, Department of
Expendituré; Iﬁ terms of the aforesaid
office Memorandum the Central G0verﬁhent
civilian employees who are saddled with All
India Transfer Liability'vare entitled to
choice station posting in the Nérth Eastern
Regicn, In accordance with the office
memorandum dated 14.12.1983 iﬁéaed by the
Ministry of Finance the Central Government
Zivilian empl@yeesl who has rendés&d‘:mmﬁe
‘than 10 (ten) vears zervice is entitled to
cholce station posting on complétion of 2
{two) vears of fixed tenure in’the FHorth
Eastern Region and those Central Government
employees whose length of service is less
then 10 (ten) years are entitled to choiée
station postihg on completion of 3 {three)
years of fixed tenure in North Eastern
Region. The present applicant has élrea&y
completed 2 (nine) vears of figed tenure in
North Eastern Reqimn. Under the direction
general of Assam Rifles Ministry of Home
Affairsr»theref@ré the applicant is entitled

-

3

te be posted at his cholce station posting

on completion of his fized tenure service in
'}J{_fzé"—;%:n
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the MNorth Eastern Region. The relevant
portion of the office Memorandum dated
14.12.1983, issued by the Ministry of
Finance, Department of Expenditure, is

reproduced below.

“Suhjeat : Allowances and facilities for

civilian emplovees of the Central Government

u-

gerving in the States and Union Territories
of North Eastern Region  improvements

therecf.” .

"The Meed for attracting and retaining
the = services of competent officers fdr‘
service in the ~North Eastern Region
comprising the states of Assam, Meghalaya,
Manipur, Nagaland, Tripura and the Union
Territories of Arunachal Pradesh and Mizoram
has been engaging the attention of the
Government for sometime. The Government had
apz ed a committee‘unﬂer the ﬁhalvman@hlp

of 3ecretary, ﬁepartme nt of Personnel and
Edministrative Reforms, to review the
‘existing allowanﬁeé and facilitiQS'ta the
various categories of c¢ivilian Central
Government employees serving in this Region
and to suggest  suitable improvemehts the
recémmendations of the Committee have been
carefﬁlly considered by the Government and
the president is now pleased to decide as

Cfollows @

P



(i} TENURE OF POSTIEG / DEPUTATION :

There _will be a. 'ixed tenure . of
* posting of 3 vyears at a time for officers
with service of 10 years or less and of 2
years at a time’for officers with more than
10 vyears of service. ?eriods of leave, .
:training,_etc. in excess of 15 days per will
be excluded in counting the tenure period'of
2/3 years; Officers, on completion of the
 fixed tenure of service mentioned.above, may
be considered for posting to a statidﬂ of
then choice ag-fér as possible. The period
of  deputatiQn of the Central 'G@?efnment
employees to the States/Union Territories of
~tﬁe North Easﬁ&rn Régimn will g%nerally he
forfS {three) year which can be extended in
egcéptional cases in exiqenciesAof public
service as well as ‘when the employees
concerned 1s prepared to stay longer. The
admissible députation allowance will also
‘continue to bé paid during the period of -

deputation so extended,

Therefore; in terms of the office
Memcrandum issued by the Government of India
the applicant is entitled to he repatriated

“on completion of his fixed tenure. The
nffice Memcrandum was issued with the cbiect
to attract and retain the Central quernment}

'_hiyilian ~fficers having A11 Tndia Tranafer

bt A S 8 e ke e by e B Y el el B e S e

Contd..,

PN
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lity for rendering service in the North
Eastern Region. Therefore, the Special
Incentive is granted by the Government Ifor
the Central Gﬁvgrnment empigyées who have

completed their fixed tenure posting 1

N

entitled. to get the fruits of the office

Memorandum issued by the Govermment of India

have also issued a revised order in the

B Y

‘recent past in this regard vide office

Memorandum dated 22.7.98 on the same terms

and conditions ‘as laid down in the O.M.
dated 14.12.1983 issued by the Ministry.of

Finance, Department of Expenditure, New

I}el:h.i L

Your applicant craves leave of this

Hon'hle Tribunal to produce the coples of

the aforesaid Memorandum / letters at the

time of hearing of this application.

That on completion of the fenure fixed as .

per the above noted office memorandum the
applicant made a formal request for his
transfer vide his application dated

30.7.1997, and inter alia, stated therein

that he is in need of the said transfer to

look after his aged old ailing father, wio

is suffering form heart disease patient. The

said application was sent to the Secretary

to the Covernment of India, Ministry of

Health and Family Welfare which was

‘.

s



4.6

4.7

1\

- forwarded by the Respondent No.4. Be ‘it -be
mentioned here that in the said application
the applicant specified his choice station-

.in pre tenure, C.G.H.S. Hospital, Patna, and

F & T Gaya {Biharj).

.
1

A copy of the application dated
30.7.97 is annexed herewith and

marked as Annexure-I.

That vyour applicaht most  state that the

applicant ig the only son to look after his

ailing heart disease father who is suffer of

“Bifasicular block” and a . permanent

. pacemaker, implanted at “INDIRA GANDHI

INSTITUTE OF CARDIOLOGY, PATNA MEDICAL

COLLEGE” in the vear 1995.

A  photocopy of the Medical

Discharge summary dated 1.6.55
report attested is annexed herewith

and marked as Annexure-II1.

That as the application dated 30.7.97 failed
to evoke any response, the applicant again
vide his representation dated 12.1.2001

again drew the attention of Respondents to

the pressing problems being faced by him and

prayéd that he be transferred to his cheice

' stations. Be it be mentioned here that till

date inspite of the fact that a policy

exists for consideration of cases of persons

L

-
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e
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fwi transfer out of North Eastern Region who

have completed more than 3 (three) vears of

service, the case of the applicant who has

completed more then 10 yvears of service and

([,r
L4y
ﬂ.l

at the aged of above 46 y ars to work in the
hard terrain of the North Eastern Region of

Nagaland (Tuasang) has not been considered

"and he continue to be separated from his

father who in due needs of his companionship

and asslistance.

A photocopy of the sapplication

dated 12,1.2001 iz annexed herewith

and marked as Bnnexure~ITI,.

]

That

X3}

g the applicatioh dated l&-l 2001 was

forwarded to the Range " Head quarter &f

Nagaland for revision into Central Health

gservice of Dr. A?h lish Prasad ({3MO) was

forwarded vide Jletter Memo No. 12012/A-

2001/131, dated 24 ™ Januéry 2001: by the
Major Adjutant for Commandant was forwarded

for kind acticn.

A copy of the letter No. 12012/A-
2001/131 dated 24*® January .is
annexed herewith and marked as

Annexure-~IV.

that his

¥

That vour applicant begs to state

n was duly forwarded

%]

aforesaid representati

by the office of

r‘l’

the Director General Assam

PR Lbo
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Rifles tc the under Secretary, Govermment of

India, Ministry of Health and Family Welfare

{CH5-1), Nirman Bhawan, New-ﬁelhi, in the

month of March 2001 and the. sanme was
received and forwarded for consideration, on -

physical arrival of relief vide office Memo

No. I.14-15/Pers-AR/SMO/M-1 dated 22" March,

2001, respectively, but no action' was

initiated by the respondent No.l till date,

“no proper action was taken for transfer.

A copy of the forwarding letter
is annexed herewith and marked as

Annexure-V.

Whereas number of Medical 'Offiaers

who were posted from outside the North

rn Region subsequently to t}e posting

East

*’D

of the present applicant have already besn .

transferred from DGAR Assam Rifles to their
respeﬂrlve choice stations. A few namés of
those Medical Offlcers who were 3unlor to
the applicant and joined subsequently after
jeining of. the -presént applicant in the

North Eastern Region are shown below.

1. Dr. A.K. Sarkar, Sr. Medical Officer.

5. Dr. N.5. Chauhan, Sr. Medical Officer.

And a good number of others have been
transferred and posted to their choice

would e
Wit

h
ot
¥ )
b
o
L]
)
=
]

stations, names O
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produced as soon as available with the
present applicant by filing of an additional
statement. Therefore, the preSent applicant
is mented out with a hostile discrimination
in the matter of transfer and posting to his
cholce station as such the 5 Al is viclative

of Article 14 and 16 of the Constitution of

pleased to direct the respondents to
consider the Lransfer and ;twtimg of the
applicant as h& has completed his fixed
*enure posting in North E Rpglm zince
27.10.92 and has of#erea service in vasi@uﬁ
Assam Rifles as such Memorandum-.dated
14.12.83; 1.12.88 and 22.7.88 issﬁed by the

Government of India, Ministry of Finance

Department of Expenditure from time to time.

there are

{[}1

5. That the applicant at the tir
large number of medical officers working under the
Ministry of Health and Family Welfare in different
regions of the c@uﬁtry, therefore it is leigatﬁry
on the part of the administration to implement the
office Memorandum dated 14.12.1983 strictly in the
letger and spirit by posting other Medical Officers

of other. regions bn rotation basis to enable the
officers who are serving in the North Eastern
'Region on fixed tenure basis under the Direc%or
General of Assam Rifles who are posted by the.
Ministfy of Health and Family Welfare otherwise it

P



would be vielative of Article 14 of the
Constitution of India. Although the appointments of
the applicant Qas under special recruitm@ﬁt for
Assam Rifles vet he is‘entitled to be benefits

extended under the said poliey with fegard. to.

tenure posting and the benefits extended to

similarly situated persons.

5.1 That the applicant being aggrieved byvthe'

action on the apart of the respondents in

not transferring the applicant according to

his éh@ice place of pesting by the -

regpondent No.l, concerned.  That the

order dated 5% March for deferment of

posting wp to . June 30 granted, as the

res

representation for choice of station as

requested by Medical Officer not  agreed vide

‘Signal No. 055036.37 S/0505/5-031800 A/C

A/5/4.

April is annexed herewith and

marked as Annexure-VI.

&hn
e

That the applicant was surprised and feels

harassed by the order in the form of Signal

dated 6.3.2001 by which the applicant has
sought to be transferred to Manipur within

30.6.,2001, without waiting for the outcome

£ I
g kot v

A copy of the'SignaL dated 5°%F



5.4

5.5

5.6

W
~3

13

~of my consideration for transfer to my

choice of posting from - the Ministry
representation forwarded dated 3.4.2001

(Annexure—IV}

A copy of the sgignal is attached
as Annexure VI vide S5/No-050047Z

" dated 6.3.2001. .

That this application is made bonafide and

for the ends of justice.
Grounds for relief with legal provisions.

For that the applicant completed more than
9({nine) years of service in Assam Rifles in

the post connected with Defence of India in

the North Eastern Region.

For that the appligant'is over due date to

repatriation to Central Health. Service

organization under the Ministry of Health

and Family Welfare, Govermment of India.

For ﬁhat the old ailing father of 75 Years4
of applicant is suffering from heart disease
and has been implantedra pace maker in the
Paﬁna Médical Ccileqe in the year 1995 and
under continue threat of life and there is
no  other male member other then the

applicant.

|y
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For that the applicant already served in

Lx
0

ha:d. arzas of Nagaland Tuengsang / DCAR
Shillong / Mizoram way back from. 27.10.92
and had fenderéd more than 9 (ninel years @f
field gervice and therefore he is entitled

to be posted to his cholce station on

5.9 For that the applicant has since his joining
‘the Assam Rifle way back 1992 and at present‘
is at the age of above 46 years to be’
‘considéred to fit for hard hilly terrain
services and therefore he is entitléd to be
transferred posted'at his choice place of

posting.

5.10 For that the representations of the
applicant have not been considered by the

authorities.

-

5,11 For that the applicant has acquired valuable

-

and legal right for immediate transfer after
coﬁpletion of hard and difficult service
completion of 10years of service of North
Fastern Region in terms of the order of

Ministry dated 14.12.1983.

6. DETAILS OF REMEDIES EXHAUSTED

That the applicant states that he has no

other alternative and efficacicus remedy than to

Contd..,



file this application hefore this Hon'ble Trikbunal
Representations through proper channel were

submitted by the respondents.

7. BRELIEF SOUGHT FOR

‘Under the facts and circumstances stated

in para 4 above, the applicant pravs for the.

following reliefs

7.1 That the respondent No.l bw directed to issued

order of transfer and posting in respect of

the applicant in the right of the office

o

Memcrandum dated 14.12.83 issued by the

Ministry .of' Elnance, Department . of'

Expenditure, to the cholce of posting of the

applicant with immediate effect.

-

~d

.2 That the applicant in view of the aforesaid
factual position prays before this Hon’ble

- Tribunal for an interim order direcﬁing the
{(Respondent No.3) ﬁOt-tD give effect of the

Signal order 6.3.2001 (Annexure VII) £ill

O,

stated that if the interim crder as praved for

is not granted the applicant will lost his

Constitution Right under Article 14 and 16 of

the Constituticn of India, and the same will

isposal of the representation. It is further

lead to irreparable loss and injury, and the

balance of convenience will not be in favour
of the applicant.

AT EL e
i ik b
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7.3 Cost .o

4
T
oy
.
%)
k]
LA
Lra -:,‘
|
[
3
ax
s
et
i
e

7.4 Any other relief /reliefs to which the

applicant is entitles to under the facts and

21

clrcumstances of the case and as may be desemed

fit and proper by the Hon'ble Tribunal.

Interim order prayed foxr

|
en

Pending dispcsal cof this application the

applicant prays before the Hon'ble Tribunal

for a direction to the (Respondent No.l) to 

s

process - the application of 'represéntation
~dated 30.7.97 ({(Annexure-I} & représentation

dated 12.1.01 (Annexure-III0 for transfer to

hig choice of place of posting and to effect
such  transfer on  completion of  the

-

formalities.

-

7.6 This application i1s made bonafide and has been

filed through Advocate.

3. Particulaxrs of the postal oxder.
i) I.P.0. No. 4-%.;;43’0/;
(ii) Date of issue : 28.6.200%
(iii) Issue form : General Post Office.

(iv) Payable : G.P.O., Guwahati.

8.1 List of Enclosers.

As stated in the Index.

P
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VERIFICATION

I, Dr. Akhlish Prasgad, aged about 47'[

years, son of Sri Gava Prasadvsingh;_presently
working as Séﬁior.]ﬂediéal Officer (CHS) at 4%
© Assam Rifies, C/O 99 APO do hereby solemnly affirm
and state that the<£tatameht made in paragraphs
4.5, 4.7, 4.3, 4.9, 5.1, 5.2 are matters of records
and paragraph No. 1, 2, 3, 4, 4.1, 4.1, 4.3, 4.4
are ftrue to my‘ knowiedge and those made in
paragraphs 5, 5.3, 5.4, 5.5, 5.6, 5.7, 5.8, 5.9,
5.10, 5.11, 6, 7, 7.1, 7.2 7.3, 7.4, 7.5 are my
humble submission  and reiiéf sought for which I
believe the information éndﬁbelieve to be true. The

annexures are true copies of the criginal.

And I sign this verification on this day

«af.mzkﬁ-June, 2001 at Guwahati. ' .

4,A;&»0L953’ .. C:ﬁgfa“‘”L?4

Cdv Abtlast fraseol)

_;X>L>§crn£;hx;‘



7.

8.

Ni‘ame :
Bmployea Code No s
Designation $
Date of joining in CiS 3
Date of joining the 3

organisation from where

transfer is sought,

Detalls of the period of
service rendered in other
organisations including
difficult areas like Assam
Rifles, Arunachal Pradesh
Andaman & Hicobar Islands;'
Dadra 8 Nagar Haveli, Lakaha
Dweep Islands, Ministry of
Labour etc, _

. ]

Reasons for seeking transfer t
(in brief)

Stations/Organisation(s) t
where transfer is desired
(in ardex of preference)

Dr Akhilesh Prasad

(a) My father

Medics)l Officer, Crade of the

Contral Health Service,
27 Oct 1992
27 Oct 1992 { Ass:m Rifles )

Detalls of service in difficult areas
2% whdery te .

(a) 27 Oct 92 to 02 Nov 92

DGAR Shillong. J

{b) 03 Nov 92 to till date
1 Assam Rifles L

has been suffering
from Hypertension with heart
disesse and X am tnable to lock
after him, L

(b} My elder son is studying at
my home town and staying with ny
aged and siling father who is to
be looked aftexr by me is looking
after my son, |

{a) CGIS Hospital, Patna (Biharx).

{(b) P &T,Gaya {Bihar).

cﬁ/ﬁ/aﬂzﬂ‘ L"*
{ Dy Akhilesh Prasad )
Signature of the Applicant

Dated 1+ 30— /- 97
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1. ‘The officer can be relieved with/wijhout substitute in

th@ event of his transfer,

2, Certified that the 1nformation given in colns 1 to 4 has

fuoh

(V K Mathur )

Colonel (Signaturo of Head of Office/
Commandany Deptt

1 Assam Rjfleg

q%//oa]‘b 3

'been verified from records,

ARTMENT

1. Request registered at srl No _ on
in the transfer raglster.

2.,  Transfer Recommended/Not Recommended.

3. If recommended, whether in public in‘}erest/at his own request.

4, Place of new posting

S{gnature
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REQUEST FOR

-8\~

O,

Uy

Awn e s —
X

TRANSFER

L. Name

rJ

Enployee Code No

(o]

Daesignation

4. Date of joining in CHS

o
fw
.}'})
tas
@
(8]
.ﬁ.}
e
o
.
=
é
fa
=
D)
¥

 nb sy D bIG 4
Drdganisation from where

transfer is sought,

&. Details of the period of -
setvice rendered in other
organisations including
difficult areas like Assam
Rifles, Arunackal Pradesh,
Andaman & Nicobar Islands
Dadra & Nagar Havili,
Laksha Dwaap Islands,
Ministry- of labour etc.

7. Reasons for seeking
transfer (in brief)

5. Stations/Organisation(s)
where transfer is desired

(in order of preferances)

Datad

Dr Akhilesh Prasad

Senior Medical Officer,
Grade of the Central
Haealth Sarvice.

27 0ot

1997

$27 Oct 1992 ( Azsam Rifles )

Datails of service in difficuylt
Araas as under:-

(8) 27 Oct 92 to 02 Nov
DGAR Shillang.
(b) 03 Nov 22 to
L Assam R flas,
(@) 20 Apr 98 to
4 Assam Rifles,

972

bill

(a)My father has baen suffering
from Hypertension with heart
diseass and T am unable  to
look after him.

(b) My alder son is
at  my home town and staying
with my aged and ailing father
who is to be looked after by me
is looking after my son.

studying

Patna (Bihar)
hapr) .

‘.
(a) CGHS Hospital,
(b) P & T, Gaya (Bi

C%MW n

( Dr Aakhilesh Prasad )
Signature of the Applicant)
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e 1. The officer can be relieved with/wilbett substitute in  the
L) -~ - . .
// event of his transfer.

1 ‘ e , . . .
} ‘ : 2. Certified that the information given in colns L to 4  has
bean verified from record.

'"waLur@ of Head of 0Ffice/depbl)

ommandant .
v} | | | 4th (Manipu1) Assam Rifles

FOR USE IN THE MINISIRY OF HEALTH & W
(DEPARTMENT QF HEALTH)

1. Reguest registered at srl No an
in the transfer registsr.

b 2. Transfer Recommended/Not recommended.

3. 11 recommended. whethar in  public intercst/at  his o owp
racguast.

4, Place of new posting e e

Sianature

B L T,

Cmmea® L it ew e
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4 Assam Rifles
c/o 99 aro

12012/a~2001/ /%, , a}« Jan 2001

Headqui;aﬂ:ere
Magaland Range (North)
Assam Rifles
c/n 29 APO

a ‘
APPLICATION FOR REVERSION TO CHS

_\/
M application submitted by Dr. 2khilesh Prasad,

SMO this unit for reversion into CHS is fwd herewith
in quintuplicate duly recommended by the Comdt for your

further action nlease,

U
(Gohn Cyriac)
Ma §
Ad it
foxr Comdt

Encl ¢ Az phova

Copy to tw= . | e G.‘w(jc:
Med Se¢ . Jaon. p—s a/,,,,/)-,z,, /K ﬁ/g 2
S .
I ol (. /(ﬁ >0

-~
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. Governmoni of Indis
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BERSE L am dlmm to forward miuuh on epplicetison
S ucttnd fxon Dy AWhidesh Pqud. Mbt mm.x Mﬂuu {CRE) \/
. . ﬂu' muw mmmm to CHss

REPTE "2 16 S woquested thet the selisf of the Nedicel Officer H
' ‘ " be mm ts Aswam nlﬂ.m Af reguust of the Ofﬂner is mm&-
W Seeed by vhe Hingatrye. . .
LU e . Te edtesd Gfeaces nm only bo selisved s phyndead
S :Otﬂﬂl ﬂf m m#nfo 2 '
: ..‘-"J\ '_‘.:' Do \ ) '- ' . : . . 1

4

Youzs fully,

’K"ZUUl y Vi .-
. A
R ETAR CXCIAIGE B
1 2: 7| ﬂ? Colonel

S =" .. Deputy Mx-ctor {Modical)
for Director General

: 9 ,\/MO tocle 3 numm» ~Ausen Rifles’
ARSI iy LN
ST 1. \Vn-mu-m” « - = . for dnfo with zef to your

b S 0 Inapetton Geneal | .
SRR R P . lwtter No 1.120/2/2001/0400
S SRR Assan Rifln (Noﬂh) ted 27 Feb 2001, '

/0 .99 mz

2*.} ~l-hu!::nuﬂ:a:m , :
- . Nag€land Renge (North) = fop info pleass.

S At AssemRifles | -
2 L /099 AR | _
i\ %A —4 Aeesw Riflas, C/0 99 APD.  ~dow :

. -Al“‘ ll& Bplmah Ctntnmll - wtiOw
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~ ABEEXURE - VI
. | g, /No. 050042

From i DGAR
‘To : NLR(N}/AC.Rg/4 AR/A/1514
" (Reliever officer for 11 AR.M.O.}

Posting Civ. Med. Offr. firstly. Dr. Akhilesh Prasad,

SMO, 4 AR 11 AR. Secondly . moved to be completed by

25.3.2001 thirdly . initiate ACR as applicable
forthly intimate EDD/ETA all concern faithfully no

representation will be entertained lastly all ack.

6 March/2001

Received:

e
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